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Shri A. P. Jain: Sir, this ana)maly
must be clarified. Is it lhe total pepu-
lation of the State, as Mr. Tyagi has
said, on the number of voters as the
Finance Minister says? It is the total
population of the State. (Interrup-
tio.as).

Shri Tyagi: We have lost three
seats—it is not a joke— on account of
the Minister.

Mr. Speaker: The ounly complaint
is that the hon, Minister should see
that this programme is applied uni-
formly and the reduction also pro-
ceeds simultaneously at he same rate.

Sari P, R. Patel: Sir, I want to
know whether those who attended this
family planning confercnce were ubove
the age of implementing family plan-
ning or below the ags of implement-
ing family planning. (Interruptions.)

Mr. Speaker. Order, vrder. Next
-question. -4
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[(a) and (b). At the last meeting
of the Central Council of Health held
in October, 1962 it was recommended
that the practice of Ayurveda should
be developed on purely Ayurvedic
lines and the subjects of modern
medicine in any form or language
should not be included in the
course. In pursuance of this recom-
mendation a Shuddha Ayurvedic
Commitiee has been set up by Gov-
ernment to prepare a Shuddha Ayur-
vedic Scheme of Education on the
lines indicated by the Central Coun-
cil of Health. It is not expected that
the new scheme will effect BIMS|
AMBS practitioners.

(¢) Some memoranda mostly for and
some against, have been received rela-
ting to the recommendations of the
Central Council of Health.

(d) No, Sir.]

St swTER e AW, ¥ ag
sttt | § B g i AT TR
* frAdft 97 fafecm w3fa & W e
& fpaa wiferst 1 AT 9@ 9T FAA
§ fafar s wk ag fafesr
vzfr 2w & aft wler i @ AN



5139 Oral Answers PHALGUNA 30, 1884 (SAKA) Oral Answers 5140

aaT Fr &0 Ay = At we s A
# £ 1 wilast gTAr A eI /N0 F
Iz AT AT T ITR ATRT 7T FIA FI
froter s g ?

e W (S0 g AT ¢
Az AN feg g vAawm ArAv E Y
7 faAfr A 9zl & fa Y1 A v
fee ot & 37 ifay sdaqi & F
frrrFrzas A agarn FF ag wfas-
AT WeA 17T £ 1 AT FAAT FTA
T, MIED AT I TEAA AG AW
FIATITHT A TTE F S 37
Ffadi § o1 grx frra 9 smg @
Tg g 73T @ g\ At fr gar
fiag ®¥= #r1 §71% fem o Ay
& AN AT Qo o Ao THo FT H |
T 7g T I FR ATCT FHIAT A
frorr foor f gdrea & 37 fafum
frar smar & wfaai § mgic w
T 737 T & AR I7 qF F agqqr
arge |

TR 2§ gt
wrd & Be % o AR @I
& afeafds F17 a1 wfad T 98
fre g eamasi & Tom 3T F Lo
21 & SrA4T e £ fF w7 e 9y
faorr = St Ty 4 A P I TN ITRF
strfafagi & N g AR W
ST I g S o & fo
& fopm ?

o g ATGT: IART T AT
T STEIT AT FHAT 04T |

=it s fag fagrt : o7 e
AT W W g § fF owvp few
fefraragfa w1 I Td 9w g F &g
faamr & Awrgd A @ an A g
Ia! faedl warat & e & s @
7 fear ?

SeqR FERT : SAHT R FqAfEaT
g

1 THTIAT TEAYL: AT FT SAC
gl

WA WEEY : SR Sare fTar
fr Sa#T Tw § 9% wgE A A
a1, 98 Fed ¢ & wTHer a1 | 5 gEEy
g9 & fay @1 w9 wenfear @i a<
TETE 1 IAERT A A AT 9 A7 IR
2d

Shri Maurya: May I know how
many hospitals ind Jovernment dis-
pensaries are run in the country with-
out any doctor?

Mr. Speaker: That is a different
thing altogether.

Shri A. T, Sarma: MNay I know
whether the Government is prepaved
to utilise the services ¢[ graduatag of
Ayurveda under the integrated course
in this emergency?

Dr, Sushila Nayar: So far as the
emergency requirements of the mili-
tary are concerned, they arc not pre-
pared to use these graduates So far
as the requirements cf the State Gov-
ernments are concerned, in some
places, they have used them in the
place of junior doctors in the primury
health centres.
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Shri Tyagi: May I know whether
in the Ayurvedic colleges training is
given in anatomy and surgery also?

Dr. Sushila Nayar: Anatomy and
physiology had been included in the
course in these so-called mixed col-
leges. But the vaidyas on the Panel
on Ayurveda, that was called by the
Planning Commission in May last year,
do not want to include anatomy and
physiology because their contention is
that when they learn these subjects
they lose respect for and faith in
Ayurveda, and we certainly are not
running these colleges to produce
inferior types of doctors.

Auction of Iand im New Delhi

+
(Shri P. C, Borooah:
*525. { Shri S. M. Banerjee:
L Shri Daji:
Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether nearly 6,000 square
yards of land in Diplomatic Enclave,
New Delhi was auctioned by Govern-
ment on the 18th February, 1963; and

(b) if so, at what price?

The Deputy Minister in the Ministry
of Works, Housing and Rehabilitation
(Shri P. S. Naskar): (a) and (b). 22
plots of land of various sizes were auc-
tioned at a total cost of Rs. 24,57,000.

Shri P. C. Borooah: May I know
when this land wag acquired by Gov-
ernment, at what cost and how much
amount was spent for its development?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chard
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Khanna): This land is a part of Delhi
and must have been in the possession
of Government for a long time. De-
velopment took place ten or twelve or
fifteen years ago when this colony was
developed which is now the Diplomatic
Enclave or Chanakyapuri.

Shri P. C. Borooah: May I know
whether some land has been under un-
authorised occupation because of which
it has not been possible to develop that
land? May I know to what extent this
is correct, and what steps Government
are taking or are going to take in the
matter? .

Mr. Speaker: That would be a diffe-
rent thing altogether,

Shri A P. Jain: Taking the value
of land at the time of the establishment
of the Diplomatic Enclave at the acqui-
sition rates, what profit have Govern-
ment made on the sale of these 34 plots,
and do Government consider that this
profit i unconscionable?

Shri Mehr Chand Khanna: There is
no question of any profit. The land
was developed a long time ago, and it
has been auctioned in different phases,
and the prices not only in Delhi but
all over the country have risen.

Shri A. P. Jain: My question has
not at all been answered. It was what
they spent and what they earned out
of it

Mr. Speaker: The answer ig that
they have not spent anything.

Shri A. P, Jain: They have not spent
anything on development at all?

Mr. Speaker: The land was there;
and the property belonged to Delhi.
That is what the answer is.

Sari A. P. Jain: My question was
very specific, If the value of the land
is calculated at the acquisition rates,
then what is the profit that they have
made? Whether they possessed the

" land for a hundred years or two hun-

dred years is quite immaterial.

Mr, Speaker: The hon. Member can
do that accounting himself.





